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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.376/2025

IN THE MATTER OF:

- Applicant

Versus

-' ' vana & others ...Respondents

eport by way of affidavit of Vishal Kaushik, HFS,

ional Forest Officer, Morni-Pinjore on behalf of respondent

1. That O.A. No.376/2025 titled as Hardik Bhanot Vs. State of Haryana

& others was listed before the Hon’ble Tribunal on 29.07.2025. The copy

i-;; ;f‘ Haryana, Panchkula vide letter No. Forestry/NT/390 dated 08.10.2025
; o has authorized the undersigned to file a detailed Status Report with

\ : respect to Para No.6 of the Hon’ble NGT order dated 29.07.2025. The

3 copy of the letter dated 08.10.2025 is attached as Annexure R-1.

3. That in brief, it is submitted that, the land in question is under
ownership of Haryana Shehri Vikas Pradhikaran (HSVP), Panchkula and
this land is closed under General Section-4, PLPA 1900. It has been
reported by concerned Range Forest Officer that on receiving the

complaint the site was inspected and the Forest Offence Report No.

12/0026 and 13/0026 of the trees felled in the park of Village Bhainsa

%Tibba, MDC-3, Panchkula were issued. As per the Forest Offence Report




/_- —
——

issued. the number and species of illegally felled trees is as under as

under:-
Sr. No. | Name of Trees | No. of Trees Class .
1 Pilkhan | 2 e
2. Pilkhen . | . 5.6 it [iiaioA
3 Lichi | 4 [
. Lichi 1 & v
5. fiehivis [ II-A
6. Naspaati S v
7. Naspaati 1 1
3 Aam 3 [1-A
9 Aam 2 [11
10. Total 25

Apart from these 25 trees, no other trees has been felled.

The copy of the letter of RFO, Panchkula dated 23.10.2025 is annexed

herewith as Annexure R-2.

\ d\\ring the investigation by staff it has come to the notice that

ot W | . .
\ @\‘%ﬁ;?ﬁé Jemd were auctioned by Executive Engineer, HSVP, Horticulture

BN NG\ A
\ iy /?'Panchkula vide memo No. 327645-47 dated 04-12-2024 The

gogy of the letter of dated 04.12.2024 is annexed herewith as Annexure

R-3.

5. That, Forest Department has completed the due action in violation of

General Section-4 PLPA 1900 as per the provision contained in the law.

6. That, in view of ownership of the said land and the auction granted by

HSVP, Panchkula, this Hon’ble Tribunal may consider to issue notice to

2l




157
5

Haryana Shehri Vikas Pradhikaran (HSVP), Panchkula and M/s Malik

Trading Company, Chandigarh.

[t 1s, therefore, respectfully prayed that in view of the above
submissions, the present status report on behalf of respondent no. 2

may be taken on record for kind consideration of this Hon’ble Tribunal.

==X
VERIFICATION:

Verified at Panchkula on 30th day of October, 2025 that the
contents of Para No.1 to 6 of the above affidavit are true and correct to my
knowledge based on the information derived from official records. No part of

it 1s false and nothing material has been concealed therein.

pqgngn;&\

Attested as ldentiﬁgd

S
Notary,

DY
LDUA fHaryama

/ ‘5(7 //7)0 U Ar)/rJD-/_S/
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FOREST DEPARTMENT, GOVT. OF HARYANA

Additional Principal Chief Conservator of Forests (Forestry) Haryana, Panchkula
_ C-18, Van Bhawan, Sector-6, Panchkula. Phone No,0172-2587222 mail:a pecflorestryhry@gmail.com

Authority Letter

~ In the Hon’ble Court of National Green Tribunal, Principal Bench, New Delhi.

OA No. 376/2025
- Date of Hearing 30.10.2025

Y

Sh. Vishal Kaushik, HFS, Divisional Forests Officer Morni Pinjore, is hereby
authorized to file reply in the Hon’ble National Green Tribunal, Principal Bench, New
Delhi on dated 30.10.2025 in case of OA No. 376/2025 on behalf Principal Chief
Conservator of Forests (HOFF )- ' ‘ '

AddL, Principdl Chief Conservator of Forests (Forestry), e
“Haryana, Panchkula. -

|
|
|
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Annexuyse. R—2.

3 ' 1/Hindi Letter 2025-26

- E-mail address:-rfopanchkula@gmail.com
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W —0OA No. 376/2025 Hardik Bhanot Vs Satate of Haryana & Ors.
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HSVIHORTICULTURE DIVISION PANCHKULA,
Atlresss SCE-6) & 62, Sector 0, Panchkula,

i‘ b LV eV e wun» y
T0
M7s Malik Trading Co,
RO, §54874, Mantajra,
Chandigarh, - s A
Momo Not 32T(4S= Y1 Dated:_0Y4[i2/2624

Subject:  Regarding planning of 4,1625 Acre (33 Kanal0-6 Marla) Land In .

Sector-3, MDC Panchkula adjacent to Petrol Pump as per Award
dated 06.11.2024,

Please refer to Sub Division Englneer, Hort, Sub Divislon-IJ, Panchkula vice
- his effice Memo. No, 326259 dated 03.12.2024 on the subfect cited,

As submitted by the concerned SOE (Hort) Sub Divislon-IT HSVP,
Panchilula vide his lelter under reference .and sald aucon was held on dates
27.11.2024 and the reserve price for the above sald aucticn Rs.92889/~ and the highast
bice was released for price Rs.-118000+(5000 Securty) +GST 5% (5900) total amount
Rs. 128300/ . Therefore, there [s no objection cuttng removing of these trees from the
above mentioned site. -

So, you gre directed te cutting of these trees permission be grar‘zcea‘
N~

Executive Engineer,

RSVP, Hort. Divisicn,

 Engst No: | 4

A copy of he sbove Is forwarded to the following for information ang
further necessory aclon please: - feig

1. The Esiale Dfficer, HSVP, Panchula, | ¢

7. The Sub Division Engineer, Hort, Sub Division-{1, Panchkiila w.r A his Qe

MEne.
o, 326259 dsted 03.12,2024.

EACCULIV e Brngritavi,
HSVE, Hoit: Daveson,
Panchiula,




